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CHHATTISGARH ACT 
(No. 12 nf 2W7) 

CHRATT7SGARH hMDAESA BOARD (SANSHODHAN) ACT, 2007 

Aa Act tc amend ihe Cl~haliisgarh Ma&& Board Adhidiyam, 1998 (No. 31 of 
199s). 

Bc i~ enaclrd by the ChhaUigarh Legislalwc in t hc Fi f~y-Eighfi Y w  of [he ~ c ~ u b l i c  
of India as follows :- 

I .  ( I )  This Acr may be callcd the Chhartisgarh Madarsa Board (Sanshodhan) Short IItIr and 

Adhiniyam. 2007. C o l ~ ~ n i c n ~ ~ m c n t  

(2) It shall k dmrncd ro havc come into forcerctrospcc~ively with effccl from 91h 
- ' March, 2006. 

2 In Section 3 of thc Chhatlisgarh Madarsa Board Adhiyam,  1998 -(No. 31 of 1998) tbendrntnlbrS=- 

(hcreinat~cr rcferrcd to as I h e  Rincipat Act) ,- ~ Ion  8. 

forc law (I) of subsection (2) of sextion X of the Principal A c l  the following 
shall lx suhstilurad, namely :- . 

"To prescribe the syllabus Far prinliq (Class I to Y), rniddlc (Class V I  Lo VlII) 
standard, Urdu Adeeb, Urdu Mahir, Urdu Moallim, Moulvi, (High School), Aalirn 
(Higher Swondary) High School and Higher Secondary correspondence cauncs or 
Madarsa Education, and 10 arrange for thc conduc~ OF  heir examinations and 10 

award ccrlificatcs," 




